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Present: C.B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur. 

Misc.(Crl) Case No. 303/2021 

O R D E R 

 

18-09-2021 

Since, the date was fixed yesterday, the C.R. is put up today for 

passing necessary order. 

Seen petition No. 921/2021 filed by one Sansuma Brahma seeking 

bail for accused Bolen Brahma in connection with NNP/Offence(01/21-22)-

642-43 dated 11-07-2021 u/s 27,29,31,35,38(V),39,52 r/w Section 

2(14,15,17, 21,22,35,37) r/w Section 51 of Wild Life Protection Act. 

I have heard the learned lawyers appearing for both sides and 

carefully gone through the contents of the offence report submitted by the 

concerned officer. 

Learned counsel appearing for the State submitted that accused was 

caught red handed while carrying valuable forest produce through river bank 

after cutting the same from Nameri Reserve Forest as such offence in 

question is serious in nature and accused may not be released on bail. 

On the other hand, the learned counsel appearing for the accused 

submitted that irrespective of the nature of offence committed by accused it 

is more than two months since accused was arrested by forest officials on 

11-07-2021. Therefore, the statutory period of detention is already over and 

the forest officials failed to submit any final offence report. As such, learned 

counsel for accused prays for bail. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of offence report, even though the prosecution side objected 

in granting bail to accused but the fact remains that it is more than two 

months since the date on which accused was arrested by police. Thereby, 

accused is entitled to default bail. 

Having convinced with the submission made by the learned counsel 

for accused and keeping in view that accused has spent more than statutory 

period of detention in judicial custody, therefore, accused Bolen Brahma is 
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enlarged on bail of Rs. 20,000/- (Rupees Twenty Thousand) with one local 

surety of like amount I/D jail to the satisfaction of the learned Elaka 

Magistrate. 

Send back the offence report in seal cover to the concerned forest 

official. 

Accordingly, the Misc. (Crl.) Bail stands disposed off. 

 

Sessions Judge 
               Sonitpur, Tezpur 


